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O.A. 3 194/P~/ZU03 

6.8.2004 

Present : Shr i D. H. Guota ~co unse l for the applicant. 

Shri R.N. Si ngh~ counsel f or respondents . 

The 1'acts are not in dispute. Earlier the 

apclicant had filed P.T.380./2003. Th e same was allowed and 

r· esul tan tl y ~ the 0. A. was entertained in the Principal 

· Bench. 

/dkrn/ 

It is not in di s pute tl1at Ure respondents took up 

the objection that without notice, tl·le P.T. could not have 

been allowed. 

To overcome the s aid difi' iculty ~ the pres ent 

petition has been ·filed by the applicant Nathi Lal f or 

a-ss igning it to the Allahabad Bench o ·f thi s Tribunal whi c h 

has tt1e ter·r·- itor·- ial j ur · isdiction. , . . • 
/ 

on behalf of respondents~ t l).e're i s no objection 

in this r egard. Keeping in view : tile same, P.T. i s 

allowed. It is directed that the present O.A.No .31 94/200 3 

should be transfer red to the Allahabad Bench of th i ·s 

Tribunal. The records of the case sho uld be sent to the 

Registrar oi' the Allahabad Bench for listing it befor·e an 

appropriate Bench at Allahabad. 

Parties are directed to 

Allahabad Be nch on 15.9.2004. 

appear bei=or e 

v. s . Aggarwal 
Chairman 
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